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(b) i so, the details thereof; and

(c) when it is likely to be
mented?

The Deputy Minister in the Ministry
of Food and Agricolture (Shri Shah-
nawaz Khan): (&) to (¢). The Pilot
Model Scheme on Cattle Insurance is
still under consideration of the Govern-
ment and is proposed to be included
in the 4th Five Year Plan,

Food situation

imple-

12 hrs,

RE: MOTIONS FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES

Foop srruaTioN 1N IMPHAL AND FIRING
THERE—ontd.

Mr. Speaker: Now, I shall take up
the adjournment motion which was
held over yesterday. The hon. Home
Minister said that he would make a
statement.

The Minister of Home Affairs (Shri
Nanda): As desired by hon. Members,
I would like to make a statement.
The Food Minister is also here, but
I may make a stitement about the po-
sition very briefly.

Mr. Speaker: Any one of the two
Ministers might make the statement.

Shrl Nanda: I shall give the basic
facts of the situation. If there is
anything more, the hon. Food Mini-
ster may supplement that Informa-
tion.

Manipur is generally surplus in rice.
It exports to the neighbouring arcas
of Assam a small quantity of 2000
tonnes of rice under normal condi-
tions. This year the production of
rice in Manipur was good. As com-
pared to a figure of 1,08,000 tonnes
of rice produced in Manipur in 1963-
B4, the production in 1964-65 amoun-
ted to 1,11,000 tonnes. According to
the latest reports received from
Manipur, the prospects of the
ceming crop are also good.
This was the situation basica-
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lly, and till May there was no pro-
blem in regard to rice supply. ‘The
Manipur Administration had asked
for some additional supply, and it
was presumed that it was intended
for the purpose of laying by of sto-
cks. Later on, the information was
received that they had undertaken a
commitment for rationing in the town
on a large scale, and that was practi-
cally for the whole of the population,
and it was ration on a fairly high
scale. Since they have asked for
more supply, it is being made availa-
ble to them from warious places. This
is the position. If hon, Members want
any further information, they may ask
us for such information.

Mr. Speaker: The allegation made is
that the Government had failed to
supply the quantity that had been
asked for, and, therefore, the situa-
tion has arisen.....

The Minister of Food and Agri-
culture (Shri C. Subramaniam):
Generally, there should be no question
of supply to Manipur at all because it
is g surplus State, agnd a State cannot
be making a demand on the Central
Government in spite of its being in a
surplus position and saynig that they
should be delivered so many tonnes
of riee. But still having taken into
account the demand made, that is, the
fact that 2,500 tonnes were asked for
in May, we are making available to
them these 2,500 tonnes. In addi-
tion to that, they said that they want-
ed a little more, and we are moving
that quantity also.

We have to look into the other
question how a surplus State has
bocome a State which requires so
much of additional gquantity of rice
from us. But, In spite of that. hav-
ing taken into account the situation
we are moving the necessarv quan-
tity. Therefore, there is no question
of the Cen'ral Government failing to
supply those quantities.

Shrimatl Renu Chakravartly (Bar-
rackpore). May we ask one or two
questions for clarification?
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Shri Hem Barma (Gauhati): May
we ask one or vwo queslions just for
clarification?

Shri Ranga (Chittoor): In  that
case, we may not press this adjourn-
ment motion.

Mr. Speaker: I am allowing those
questions under the calling-attention
notice, and I shall certainly allow the
hon. Members to ask questions on
that. But I am not allowing the ad-
journment motions.

Shri Hem Barua: Just now, the
hon. Minister has said that the
Manipur State is g surplus State, It
is a surplus State, no doubt. But I
have got a telegram this morning
from the Manipur People's Conven-
tion which says:

“S8ERIOUS FAMINE CONDITION
EXISTS RICE SUFFLY STOFPED

RUSH IMMEDIATELY RICE BY
AIR"
There is famine condition there

and the people are getting ration-
cards instead of rice, and when the
people wanted rice and demonstra-
ted, they were fired upon, and one
girl and one boy were killed, besides
a driver who was also killed That
is the gituation in Manipur. As a
matter of fact, they are demanding,
and we also demand a judicial inqu-
iry into the firing incident. 1t has
all happened because of the Govern-
ment's failure to supply rice to Mani-
pur although Manipur is supposed to
be a surplus State. They give bullets
instead of rice.

Shrimatl Rena Chakravartly: The
State of Manlpur is not like other
States, but it is a Centrally adminis-
tered area. It is now facing a silua-
tion where rice is selling at Rs. 50
and it is not available. May I know
what the Central Government have
done in the Centrally administered
area to see that famine conditions do
not prevail and that the entire stocks
of rice do not go wunderground and
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do not go into Nagaland arcas? May
I also know what steps the Central
Government have taken to expedite
the supply of rice which was asked
for in May and had been refused and
in regard to which the hon. Minister
has just now said that they are just
thinking of sending it? May I know
the reasons for this delay?

Shri C. Subramaniam: It was not
refused. As a matter of fact, 2,500
tonnes were asked for. We said that
they would have to distribute at the
rate of 90 quintals per day which
would come to 270 tonnes per month,
On that basis, 2,500 tonnes would be
the requirement for § months.
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That is why we started moving not
immediately all the 2500 lonnes, but
what would be the immediate re-
quirement making an assessment on
the basis of the distribution figures
glven by the administration.

Now it has become a fashion to
make a political question of such
things, unfortunately...... (Interrup-
tions).

Shrimati Renu Chakravarity:
It is not @ political question.
What does he mean by this kind of
statement? People are starving there
. ... (Unterruptions)

Shri Hem Barua: They asked Yor
rice and they were given bullets. Yet
he says it is made political capital of
v ([nterruptions).

Shri Surendranath Dwivedy (Ken
drapara): He should be ashamed of
making such a statement, when ade-
quate supplies are not there and peo
ple are starving....( aterruptions).

Shri C. Sobramaniam: [ did not
charge the Opposition there I was
saying people there were making this
a political question out of this situa-
tion. As slready stated and as ad-
mitted by hon. Members opposite, it
is a surplus area (Interruptions)...
kindly hear me......There are other
defleit areas whose requirements we
have got to look to, even though
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[Shri C. Subramaniam]

they may not be centrally-adminis-
tered areas. The House will not ex-

peet me to rush stocks to an already fx
surplus area, They have got into
certain difficulties. We have got to
lock into that and see how the situa-
tion has arisen, whether stocks have
gone underground or something else
has happened. But to meet the im-
mediate  situation. we are rushing
stocks there,
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I would only make an appeal to
the people of Manipur also. They
do not solve the food problem by
marches and creation of disorder,
which crentes a law gnd order situa-
tion.
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Shri 5. M. Banerjee (Kanpur):
From the replies of the hon. Home
Minister and the hon. Food Mimister,
it appears that the Manipur area is
a surplus area and they demanded
something from the Centre because
they wanted to stock. But the in-
formation we have received, by tele-
grams and otherwise, from the Mani-
pur People's Convention clearly
shows that they approached the
Centre, the Minister of Food and also
the Prime Minister, demanding that
there should be proper distribution
of ration and availability of it. I want
to know whether....as the Food
Minister has ascribed a political mo-
tive or political bargain behind it....
it is a faet that these hungry mar-
chers, because they could not get
rice at a reasonable price—and
this is the position not only at lm-
phal but at other places—, marched
before the Chief Commissioner there
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demanding two things, demanding that
rice should be made available, and
available @t a reasonable price I
would like 1o know whether the hon.
Minister knew gbout the scarcity con-
ditions in Manipur, and if so, whether
he would institute a high-powered en-
quiry into both the things. firing and
the scarcity.

Shri C. Subramaniam: As far as
my information goes, no hungry
people were marching along. It is
only the political people who were
marching along.  (Interruptions)

Shri Hari Vishny Kamath (Hoshan-
gabad): Nonsense.

Ehrli Hem Barua: 1 have got a tele-
gram here which says that 50,000
students werc marching. They are
not political people, they were hun-
g£ry prople  (Interruptions)

Mr. Speaker; Order, Order, I wanted
to listen to the question and then the
answers and maintain order as well.
1 would request the hon. Members
algo to help me in that. I can only
call them one by one. They might
put their questions and I will get the
answers from the Minister. They
will very well appreciate that we can-
not proceed in this manner.

Shrimati Renu Chakravarity: You
have made a request to the Opposi-
tion Members. 1 would request you
also to request the Minister not to
answer in such a provocative way,
because there has been enough pro-
vocation in this House by this Minis-
ter in a situation where in the State
of Manipur even rice is not available
for any people; there is no rice avail-
able in the State of Manipur. in the
City of Impha! and round about. That
is enough provocation. and he should
not reply in this manner making po-
litical capital at every stage of his
statement.
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Shri 8. M. Banerjee: There were
hunger marches. They cannot con-
vert the entire country into a slaug-
ter house.
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Mr. Speaker: Unless any one is
identified, he should not begin to
speak.
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Shri Dajl (Indore): The Minister
has stated that the State is a surplus
State. My questions are two: (a)
whether there has been any enquiry
staried how the surplus State has
been reduced to a deficit State and
(b) is it not a fact that on the day
of the occurrence and from four days
before that all the shops were empty
of rice stocks?

8hri C. Spbramaniam: I have al-
ready stated that this will be looked
into—how the situation arose,...
(Interruptions.) We are fully aware
of our responsibility and we shall
discharge our responsibility to the
people. At the same time we have
also to see that political advantage
is not taken out of such a situation
particularly im a border State ..

. (Interruptions). We are fully conscuous

of this responsibility and it is not asif
we have rejected the demand for rice
as had been stated by the hon. Mem-
bers. We are sending rice on an emer-
gency basis and the situation will be
met there. 1 do agree that thisg will
have to be gone into how in a surplus
State so much extra demand has
arisen.

Shri Daji: Is it not a fact that for
tour days before that date, there
was no stock of rice available to the
people from the shops?

Mr. Speaker: He says he will look
into it.

Shri Dajl: Even this he does not
know . . . (Interruptions.)

Mr. Speaker: Order, arder, Mr. Duj
should resume his seat. Shri Warior.
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Ebrl Dajl: It is vital information,
Sir; he should reply to my question.
What is the point in our asking
questions if they are not able to
answer them even two days after the
question is tabled?

Shri Warlor (Trichur): When did
the Commissioner actually inform
the Central Government that stocks
were running out and demanded
stocks from the Central Government,
which were refused and when did the

Central Government at last send
slocks there?

Shrl C. Subramamiam: I do not
know wherefrom the hon, Members

ket their facts. 1 want to state the
position. In May last for the first
time we got a request from the Com-
missioner for 2500 tonnes being gllot-
ted; then also it was stated, as I had
already informed the House, that
they would be distributed at the rate
al B0 quintals a day, that is, nine
tonnes per day; it comes to 270 tonnes
prrr month and they wanted 2500
tonnes gnd by August we had already
moveq a tota] of 1720 tonnes and that
had already reached Mahipur. In
addition to fhat, the Manipur adminis.
tration wanicd more.

Mr. Speaker: How long would it

suffice according to their require-
ments?
Shri C. Subramaniam: Roughly

seven months. Again, they wanted to
take further liabilities and said that
further quantities should be made
available to them. It canmot be an
indefinite commitment going on in-
creasing. In spite of that we made a
turther allocation of 700 tonnea from
the nearby depot, Kojai. That is also
in movement and 1000 tonnes have
started moving from Calcutta. It s
not as if we are not taking action.
Still in a surplus State we cannot go
on meeting all the demands and the
position will have to be reviewed how
this situation has arisen and how this
demand could be properly met with-
in indigenous production which is
quite good enough for meeting tho
entire demand.
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Shri 8. M. Banerjee: What about
the enquiry, judicial enquiry? We

want to hear the Home Minister.

Shri Nanda: When this aspect is
over, I want to say something about
the law and order aspect which had
been raised.

Mr, Bpeaker: Has Mr., Surendra
Pal Singh any questions to ask?

Shrl Surendra Pal Singh (Buland-
shahr): No questions, Sir.

Shri Surendranath Dwivedy: Ob-
viously the Minister has lost his
balance and is annoyed, because his
own bungling has been exposed.
({nterruption.)

Mr. Speaker: Order, order.

Shri C. Subramaniam:
loat his balance?

Who has

Shri Daji: The Minister does not
know whether there was rice avail-
able or not. He says this is politi-
cally motivated. He does not even
know whether rice was avsilable
there on that day, and yet he calls
it ag politically motivated, The Minis-
ter who does not know that, should
resign; he has no right to continue in
office. They shoot down people and
do not know whether rice is available
or notl. (Interruption.)

Mr. Speaker: Order, order. The
hon., Member should not proceed like
that.

Shri Daji: Sir, 1 seek your protec-
tion. The Minister called it as poli-
tically motivated, and he is not pre-
pured to say that rice Is not available.

Shri 8. M. Banerjee: They cannot
shoot down people like this. We
would protest,

Mr. Speaker: They have cvery
right to  protest; they have every
right to say what they have to say;
1 will allow them that opportumity.
But this cannot be done In this
manner.



2919 Food situation AUGUST

Shri S. M. Banerjee: You
shielding the Minister.

are

Mr. Speaker: I am not shielding the
Minister, It is wrong for him to say
s0. It is for the Minister to say what
happened.

8hri 8. M, Banerjee: Can they say
whatever they like?

Mr. Speaker: [ think this is objec-
tionable; how can he say that I am
shielding the Minister?

Shrl S. M. Banerjee: 1 am sorry,
Sir.  (Interruption).

Mr. Speaker: Order, order.
Surendranath Dwivedy.

Shri Surendranath Dwivedy: I am
sorry to say that in a serious situa-
tion like this, the Minister is reply-
ing to the questions as if the entirc
question is & political matter or a
political issue. His own bungling has
been exposed, We accept the point
that it is a surplus State and nor-
mally there should not have been a
demand for rice, cte. But from his
own statement it is clear that the
Chiet Commissioner, Manipur, made
a demand for extra rice in May. The
Minister said that “we are now send-
ing rice”, in August. If it was so,
what enquiry has been made about
the demand, whether he has sent an
officer, whether the Chief Commis-
sioner was called here to review the
entire position, and so on: Let us
know what steps were taken by him
earlier to August.

Shri

Shri C. Subramaniam: It is not as
it it is being rushed now. Out of the
2,500 ionnes demanded for August,
1,720 tonns had already reached; it is
not in one day; it was from May,
June, July and August.

Shri Surendranath Dwivedy: When
did the demand start? (Interruption).

Mr. Speaker: Order, order. If the
hon. Minister had made it clear tha:
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as soon as the demand was made,
then the Government just commenced
moving these supplies, then probably
all this difficulty would not have
arisen. Earlier also, I understood
that the supplies sent were ooly in
August. It was not made clear that
as soon as the demand was raised
supplies began to move. That might
have been made clear then.

Shri C. Subramaniam: That is
correct. 1 am sorry if thaut was not
made clear. 1 said by August, 1,720
tonnes had already reached Manipur.
It is not in August; I said, by August
We started moving immediately
when the demand came from the
Commissioner in May. Then, during
May, June, July and August, 1,720
tonnes had already moved. As against
2500 tonnes asked for, only 1,720
tonnes had reached them. As I had
already  stated, according fo the
original demand, this should be
cnough, to cover seven months re-
quirements But perhaps in view of
the demand, he wanted further stocks.
Before going into the question of
making an enquiry, since a demand has
been made, as [ already stated, 700
tonnes are being moved from 5 nearby
Assam dcpot to Manipur., In addition
to that. 1,000 tonnes arc being mowed
from Calcutta. All this action has
alrcady been taken.

We are fully awnre of the responsi-
bility. I know the country has to be
saved from two elements, two anti-
social elements: one, those who make

private profit out of it; and tw,
those who make political profit out
of it. ('nterruptiom),

Shri HWem Barua: On a point of
order.

Mr. Speaker: Order, order Shri
Swell.

Shri Swell (Assam—Autlonomous
Districts):  Instead of throwing

light on this very explosive question,
the Food Minister has chosen to pro-
voke the House and insult the people
of Manipur. Now, I am not going to
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follow the sick example of the Food
Minister who said some time ago that
he was too sick to speak in this House
but he is not too sick to provoke and
insult the people of Manipur.

Mr. Speaker: Let him put the ques-
tion now.

Shri 8well: Hundreds of people,
many of them working women, left
their work and marched in hunger
demanding food, and were shot at by
the police, and some of them have
been killed. May T know whether the
Government analysed the situation?
What has happened?

Mr. Speaker: That should be ans-
wered by the Home Minister.

S8hri Swell: What are the facts
which led to this situation? Are they
going to institute a high-level en-
quiry into all these questions?

Mr. Speaker: That would be for the
Homg Minister to  answer. Now,
the Home Minister may make that
statement about the firing at Imphai
and the law and order situation there.

Shri Nanda: Sixwy on the 2Tth August,
1963, a big crowd came to the resi-
dence of the Chief Commissioner,
Imphal and wanted to know the
steps taken by the Administration to
ecnsure adefjuate supplies of rice. The
Chief Commissioner fully explained
to the crowd every step being taken
by the Government to ensure proper
distribution of rice to the neecdy
within 24 hours of receipt of their
applications. The crowd listened
patiently and dispersed peacefully. It
would appear, however, that the
same afternoon a large crowd, insti-
gated by some local leaders and stu-
dent agitators came back to the Chlef
Commissioner's residence. A party of
seven representatives amongst the
crowd were given an interview by
the Chief Commissioner and the Chief
Minister. Although the position was
explained to them in detail, they de-
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manded in writing from the Chief

Commissioner that every one in Im-
phal would be supplied whatever
quantity of rice was wanted by him.
They also asked for action against
hoarders and to check smuggling of
rice outside Manipur. The Chief
Commissioner and the Chief Minis-
ter assured them that every possible
step was being taken in this regard
These representatives, however, went
out and excited the mob, who became
unruly and started throwing stones
and brickbats at the police. They
pulled down the National Flag which
was flown at the Chief Commissio-
ner's office building.

Some hon. Members: Shame!

Shri Nanda: They damaged the
office property and the vehicles park-

ed in the premises, cut telephone
wires, manhandled the unarmed
police and becamc riotous. They

attacked the police party guarding the
compound, with stones and brickbats
and firearms. The police had to open
firc in self-defence when they found
tear gas had no effect. Two persons
have succumbed to bullet injurics and
one girl expired in the hospital due
to injuries sustained in the stampedre.
Six members of the C.P.I. and the
SSP. including two S.5.P. members
of the Manipur Legislative Assembly
have been detained under the Defenee
of India Rules.

1 have got more details to establish
the facl that it was pre-planned.
People came with all kinds of tools
and apparatus and left behind some of
the things which they had brought
for the purpose of doing this destruc-
tion.

Mr. Speaker: Hon. members enquir-
ed whether there is a proposal to
institute an enquiry into this matter?

Shri Nanda: No, Sir.

Shri S M. Baperjee: Let a parlia-
mentary committce be formed.
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Shri Ranga: This is too serious a
question to be bound by our ordinary
rules. You were also good enough to
ask the minister at the end whether
they propose to appoint a judicial
enquiry or any high-powered enquiry,
My hon. friend, [ do not know for
what reason, sald “no”, In the light
of all that has emerged now as a
result of these questions and answers
that there is too much to be enquired
into. It is a border question. There
is the security aspect, It is ordinarily
8 surplus State. It is a wonder how
this situation has suddenly arisen over
these three or four months. They
should have enquired into this mafter
long ago. I do not know why they
have falled in this elementary duty. 1
do not know what the CBI has been
doing, and what the Home Minister
has been doing in regard to this
matter. In the end, everything cannot
be accepted for face value here These
people talk about 50,000 strong stu-
dents. Now if there were 50,000 strong
students in Imphal, there should be a
population of 10 times as much. Surely,
it could not be correct. Therefore,
there are things to be enquired into.
Now, in one way he was justified, but
in another way he was not justified, in
saving that political forces are behind
it. We have not reached a time when
the Congress people would lead a
demonsiration like this. My party
would certainly lead a demonstration.
But we believe in peaceful demons-
tration. Now. in this connection we
do not know what i= behind the
hrickbats and that kind of thing.
There is the failure of the Government,
especially in the wav in which the
administration is conducted, resulting
in the unfortunate death of these
people, including girls. Therefore, I
do plead with the Prime Minister. with,
Sir, vyour indulgence, that it is high
time that he gorders a high-power
enquiry to look into this matter, with
a view not to find fault with anybody
but to advise the Government &z to
how to tackle this question or prob-
lem. because it is not likely to
end  with  TImphal or Manipur.
There are so many other areas
in the borders where similar
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things are likely to happen. So, we
have got to take special care to see
that our security is safeguarded in
this country and these areas are not
put to trouble in the manner they
have been put to trouble.

Shri Nanda: May I say a word
about this? There will be a high-
powered administrative enquiry gnd
magisterial enquiry, but not a judicial
enquiry. (Interruptions),

Mr. Speaker: Order, order. 1 have
already allowed enough on this ques-
tion.

Shrimatl Renn Chakravartty: We
want a judicla] enquiry to be institut-
ed to enquire Into the charges which
the Government have now made,

Mr, Speaker: The hon. lady Mem-
ber had her say. Shri Ranga has also
safd what he wanted. Now Shri
Limaye may say what he wants to
say.

sft 7 fomr - l?\nl"[ﬂolﬂfaﬁ
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Shri Surendranath Dwivedy: We
welcome the statement of the Home
Minister that there will be an enquiry.
But 1 want to know specifically two
things, What is his objection to a
judicial inquiry? Secondly, is t!m
high-powered administrative enquiry
proposed to go into the faflure of the
administration, including Home and
Food Ministries or it will go only l:ntu
what has happened regarding brick-
bats and things of that type. What
will be its terms of reference?
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Shrl Swell rose— -

Mr. Speaker: [ have already given
fim an opportunity.

Shri Swell: Normally | do not take
the time of the House or interfere
with the proceedines of the Houes, as
you know, But this is a question on
which I am a little warmed up. 1
wanted a hith-level enquiry. I am
thankful to the Minister that he has
agreed to that enquiry, although not
a judicial inquirv. Now may I have a
elarification from him as to what form
that enquiry will take?

Shri Nanda: It is explicit that it is
going to be a high-powered adminis-
trative enquiry. A suitable person
will be fixed up for this purpose and
verious aspects will be looked into. I
just want to add that T had expected
that the members opposite may dis-
elailm any connection with it or con-
demn this kind of violence and dis-
turbance...... (Interruptions).

Mr. Speaker: Order, order. Hon.
Members should sit down. Now
papers to be laid on the Table

Shrl Barendranath Dwivedy: There
is another calling attention nolice.

1235 hrs.

CALLING ATTENT'ON TO MATTER
OF URGENT PUBLIC IMPORTANCE
—contd.

Unidentified Aircraft over West Coast
of Maharashira—contd

Mr. Speaker: Yes, 1 find there .in
another one, which was held over till

today.

The Minister of Home Affalrs (Shri
Nanda): I have got information which
might enlighten hon. Members regard-
ing the question which they ralsed

1256 (Ai) LSD—A.

1887 (SAKA) aircraft over 2026

Maharashtra Coast (CA)

aboutl the security aspect. My col-
league in the Ministry of Transport
has ulready made a statement, baged
on gvailable facts, on the reported
flight of an unidentificd aircraft over
the West Coast ncar Ratnagiri in
Maharashira on 1Tth  August, 1985
The plane was sighted at 625 am, by
a police head constable at a place
call:d Harnai. There being no tele-
graph office or telephone facilities at
that place, he immediately sct out to
Dapoli. nine miles away, to report the
fact at the police station there. A
telefram was soon after seni to  the
Supcrintendent of Police at Ratnagiri,
who reccived it the same evening.
He conveyed it at once by wireless to
his Inspector-General of <Police, the
Controller of Aerodromes at Bombay,
the Acrodrome Officer at Juhu, the
DIG, CID, Bombay and the DIG of
Police, Bombay Range. The same
nirht all the District Superintendents
of Police were alerted about the possi-
ble landing of the aircraft; they were
particularly instrucied to warp  all
police stations on the coastal belt.
The Central Bureau of Investigation,
on receipt of information, initlated
enquiries on its own to verify the
report and to ascertain from wvarious
State headquarfers whether any un-

authorised landing had taken place
anvwhere. The Civil Aviation
authnrities at  Bombay inistituted

similar inquiries by getling into touch
immediate'y with Flight Information
Centres at Karachi, Bahrein, Madras
and Colombo. as well as with acro-
dromes at Mangalore, Goa, Poona,
Ahmedabad. Jamnarar and Baroda.
None of these inquiries has so far
confirmed the report, nor has any such
aireraft been reported to have made a
landing anywhere in the country.

T mav add that following the escape
of Danicl Walcott from the Safdariung
airnort on Seotember 26 1943 and
more particularly., after the Murud
incident on 8th June, 1984, Covern-
ment have reviewed in considerable
detail the measures neceswary to
tighten up security st the airport: and
in respect of unauthorised landings.



